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The)applicant has brought out in the revieu
application that his transfer is punitive and is
an abuse of administrative discretion, He has also
brought out that his trénsfer is against the general
guidelines laid doun'by{the Government of India, The
applicant further mentioned that the transfer o:der of
SC/ST cannot be made as ihere are circulars and orders
which are statutory and mandatory and transfer orders
cannot be made in vlolation of any(§§§§§pory or mandatory
orders, He has also ﬁentioned.that his transfer has been
madelégﬁgngumid-session'amd his children's education will
be (disturbed Thy the traﬁsfer. ,Helhas, therefore, prayed
that the order passed by the Tribunal dismissing the
applicatibn may be :aviawed, alternatively the applicant
has prayed that the respondents be directed to give the

applicant posting in a nearby Exchange,

2, We have cqnsidered the above submissions mads by

the applicant. It is now well established that {JEdicisl
interference in the matter of transfiédr could be made if-

there is a violation of any statuﬁary—ﬁzggfgigns‘at'£ﬁa
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although the applicant has tried to bring the question

of the transfer being punitive, and is based on-axtraneous
considerations, Eut he has not brought out gny“charge of
vindictiveness or bias specifically against any individual,
In the absence of any specific instances which could be
inquired into, it is not possible to come to the conclusion

about the transfer being punitive or biased,

3% Regérding.the submission of the applicant that
the Circulars of the Gowernhent of India concerning
transfei of SC/ST officials a*e mandatory, he has not
specifically appended any such Circular with the revieu

application. The applicant had made submissions that

‘he being a SC candidate cannot be transfered in his OA,

and these were considered at the time of hearing of

original application,

4, e, therefore, cannot come to the conclusion

that there is any vindictiveness or bias on the part

of the respondents in the absencé of any specific

charge against someone, Also there is no material for
us to come to the conclusion that theré is ahy mandatory

order prohibiting transfer order of SC/ST candidates,

5% We, thersfore, see no merit in the review petition

and the same is dismissed inelemini.
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